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The Goa, Oman and 'Diu Legislative  diploma No..1984 ' 

dated 14-4-1960 '[Fourth Amendment) Bill, 1984 

(Bill No. -4 of 1984) 
- . .  

A 

BILL 

to further amend the Legisla*ive Diplomclc No, 19984 
- dat& 1&4-1960. 

Ek it ?nacted by the Legislative essembly of Goa, 
Daman and Diu in the Thirty-fifth Year of thq 
Republic of India as follows : - 

1: Short title and mmmencemmt. - (1) This Acb 
may be called the Goa, Daman and Diu Legislative . 
Diploma No. 1984 dated 14-4-196@ (Fourth Amend- 
ment) Act, 19%. 

(2) It shall come into force at-once. 

2. Amendmat of Artid@ 13. -In Article 13 of 
the Legislative Diploma No. 1984 dated 14-4-1960, 
after the words "deposited in any", the words 
"Nationalised Bank or any" shall be; ingerted. 

.._ 1 -, . . 



Statement of Obiects and Reasans 

As per Article I3 of the tfkgWative: .~idlam6t 
No. l W  dated 14-4-1960, the funds of the Prm- 
doria de Assistencia Publica is to! be depwited in- 
any Chperative. Bank n o t i i d  by the Administmtm 
in the Official Gazette. However, in this territory, 
all the Nationalised Banks, am advancing srnali 
loans to n&y persbns under various schemes d r a m  . 
up under the 20 -Point Programme d the Pdme 
Minister. Consequent upon the re~trictimg the Pm. 
vedoria to deposit its funds only in &operative 
Banks, the Nationali~d Banks are finding it difficulk 
to implement various schemes far which they have 
to finance. 

2. Earlier, the Provedoria is to distribute its funds 
amongst all the banks including Cooperative Banks 
and, these funds were in turn were being. used &7 
the Bmks to assist mall  kmrmwm. 

> 

3. 'Phe amendment seeks to enable the Provedoria 
tu deposit their fu* in Nationalised Banks aIsa sa 
that, the programme whioh is meant for upliftment 
sf weaker' sections are not j e o p r d i d .  

Financial Memorandum 

- Nu financial implicaticms are iavdwd in the Bill, 
eL* 

Panaji, StWIS C. U. OD- 
6th March, 1984. M. L. Q. 

Assembly Hall, 
Panaji, M. M. NAIK 

Secretary to the $egiesfative 
1&.h mmh,  1984. Assembly of Goa, ~arnan m d  Piia. 



[Annexupe fo Bill No. 4 of 1984) 

The Goa, D a m  snd Mu. Legislahive No. 1984 
dated 144-196@ (Fourth Amendment) Bill, 1984 

-- 
Legislative Diploma No. 1984, dated 14th April, 1960 

...................................................................................... 
Article 13. - The Administrator shall uncTer notification 

published in the Official Gazette, determine that the funds 
of Pmvedaria de Aswencia Publica be deposited in any 
(So-operative Bank Limited. The withdrawals of the funds 
so deposited shall be made by cheques signed by the Director 
of Rovedoria ant3 Administrative-cum-Accounts Officer. 

~dernbly  Hall, M. M. NAIK 
Pan& 

Secretary to the Legislative 
12th March, 1984. Assembly of Goa, Daman and Diu. 


